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SHRI RAVINDRA VARMA : The
facility is available in the Railway.
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SHRI RAVINDRA VARMA : For
a blind Member, thisfacility isavailable,
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SHRT RAVINDRA VARMA : This
facility is available for blind and other-
wisc incapacitated.

SHRI MRITYUNJAY PRASAD :
I seek leave of the House to withdraw
my amendments,

Amendments Nos. 3 and 4 were by leave
withdrawn.

MR. DEPUTY-SPEAKER : The
question is :

«That clause 2 stand part of the Bill™
The motion was adopted
Clause 2 was added to the Bril.

Clause 1, the Enarting Formia and the
Tiitle were added to the Bill.

SHRI RAVINDRA VARMA: I
beg to move @

“That the Bill be passed..”

MR. DEPUTY-SPEAKER The
question is :

“That the Bill be passe I
The motlon was adoplrd,

13*33hrs.

UNION DUTIES OF EXCISE
(DISTRIBUTION) BILL,

ESTATES DUTY {DISTRIBUTION)
AME.NDM%NT BILL
AN

ADDITIONAT DUTIES OF EXQISE
(GOODS OF SPECIAL IMPORTANCE)
AMENDMENT !BILL

MR. DEPUTY-SPEAKER : Now, we
take wp the  uext item, Shri Satish
Agarwal.

THE MINISTER OF STATE IN THE

* MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) : 1Ibegtomove:
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SHRI HARI VISHNU KAMATH
(Hoshangabad) : I am na a point of
. I am sorry to raise this point
of order. We have! not had the pleasure
of sceing the senior Dcﬁmy Minister
for scveral days. In the last week
also, the finance Bill was in his name and
he could not turn up.

) MR. DEPUTY-SPEAKER : " He is
1.

SHRI HARI VISHNU KAMATH :
This Bill is in his nam~. Rule 36 ia
very expliat ard  unambiguous, It
5.V 3

“26. No motinn that Bill be taken
into co-sideration or be passed shall be
made by any member other than  the
member in charge of the Bill and no
motion. ....e v cic etc.

Providid that if the member in
charge of a Bill is unable, for reasons
which the Speaker considers adeyuate,
to move the next motion n regard to
his Bill 2t any subscqu-nt dtage after
introcduciion, he may authotise another
mreaber to move that particulur motion
with the approval of the Specker.”

Now, th. S-ninr Dqputy Prime Minis-
w1 has Leenall By today  the  positioa
1 wuld like to krnow 1» whether he has
writice to ~ou ibout this matter,

MR. DEPUTY-SPEAKLR ¢  He has
writter, 10 the Spraks  and the Speaker
has authorisca Mr. Satish Agarwal to
move this B:li.

SHRI HARI VISHNU KAMATH :
1 hepe his health is  better and he has
been improving. We  are all anxious
toknow whethe: his health isimproving.

MR. DEPUTY-SPEAKER : His
health s impioving, Now, Mr, Satish

Agarwal,

THE MINISTER OF STATE IN
THE MINISTRY O  FINANCE
(SHR1 SATISH AGARWAL) 1 I
beg to move® :

“Ihat tte  Bill to provide for
the payinent out of the consolidated
Fund of India of sums equivalent to
a part of the net proceeds of certain
1Union duties of exrise to the Stases
to which the [aw imposing the duty
extends and for the distribution of

sums among those States in
accordanee with the principles recom-
ended by the Finance Commission in

#Moved with the recommendation of the President.
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its repuit dated the 2Bth day of

October. 1978. be taken into consi-
deration,”

«That the B! fuither to amend
the Eatate Duty (Distribution) Act,
1962, be taken into consideration,”

#That the Bill further to amend the
Additional Duates of Excise (Goods
of Special Importance) Act, 1957,
be taken into consideration.”

As the hon. Members are aware, these
three Bills which 1 have mcved today,
arise out of the  recommen-ations of the
Seenh Finawe  Conuuidsion, whose
report along with an actjon  taken memo-
ra' dum was 1id on the tableof the FHouse
during the  last session, as reguired
under  Art 281 of the  constitution.
The Financ¢  Commissiun is an  autbority
without Parallelinany other federation,
The Cimnistion 18 required to make
recommendations to  the President under
Art  2%0 n regard to the  taxes  and
duties which aieto he shared with the
States, o tax-s  and duties which may
he shured with the  States  and  the
nicr-se  distribuwion among the States
as also the grants-in-aid 1o be paid by
the Central CGovernment to the States
which are in necd of such  assistance.
Apart from these, the, President can
also refer anv other  matter, to the com-
mussinnin the interest  of sound finance,
The recommendations of the Commiwion
are implemented in sore cases by an
order of the President like the sharing of
the net proceeds of taxes on income or
payment of crants-in-ad to the States
under Ast. 273 and by parliamentary
legislatinn in some others, In cases like
debt reliefto the States (he recommenda-
tions are implementea  through exccutive

The three Bills  which 1 have
moved for eonsid-ration are for di!t!'i-
bution of net proceeds of Union excise
duties additional excise duties and
Batate duty on property other than agri-
cultural land which require parhiamentary
legislation

Before I deal with each of these three
Bills, I would like to say a few words about
the recommendations of the Seventh
Finance Commission. The Commission
has set a record in the total amount of
resources t) he transferred from Centre
to the Statrs. These transfers will provide
adequate financial resources for the States
to maintain and develop necessary admi-
nistrative inf astructure which is responsive
to thr increasing demands that a develop-
ing economy generates. The Commiwion
has sought to ensure that as may of the
less affluent States as possible are left
with surplus on revenue account which
could be ploughed back for their fresh
development. Larger funds have been

x
ete. Bills .

sought to be transferred to the States by
tax devolutions rather than by grants-in-
aid, so that the States could, to a greater
extent, share the benefits of buoyaney in
the tax receipts, as also of the resource
raising efforts of the Centre. The Com-
mission has increased the States’ share of
income tax from 8a to 85 per centand more
than doubled the share of the States in
basic excise dutics. It has recommended
grants totalling Rs. 1,173 crores durin
1979-80 to 1983-84 to cight States
despite substantial transfers through tax
devolution, are cxpected tn have a gap
in the revenue account, The Commission
has further recommended a sum of about
Rs. 437 crores to 17 out of 22 States, for
upgrading standaids in certain sectors of
their administration, On the top of these,
the Commission has also recommended, a
debt rclief of Rs. 2156 crores to the States
during the pcriod 1979-84. It has also made
far-reaching 1ecommendations in regard
to the finanting of the relief expendijure
by the States. Including the debt relief to
the States, transfers under the Commis -
sion’s award, as per 1ts ostimates, duri ng
the period 1979-84 would be of the order
of Rs. 23,063 crores, as against the esti-
mated transier of Rs. 11,578 crores during

the period 1974==79 recommended by the
Slxtnmmw Commission. by

It will not be out of place to mention
here that with the buoyance in the tax
receipts and the share in the additional
resources raised during the period 1979-84,
the transfers to the States during this
Kcriod would be substantiallv higher than

s. 23,063 crores as moentioned in the
Commission’s report,

Sir, vur Constitution itsell recognises
the fact that the financial viability of the
States would depend to a large extent on
the transfer of resources from the Centre
to the States and it has, thercfore, pro-
vided for an in-built mechanism through
the institution of Finance Commission, for
a periodical review of the resources and
the requirements of the Centre and the
States and to rcgulate the flow of the ree
sources from the former to the latter.
That the Finance Commissions have been
aware of this cruial role, will be evident
from the increasing quantum of transfers,
recommended by the successive Finance
Commissions afier a careful and ¢ompre-
hensive examination of the needs and ree
sources available to the States. Despite
the impact of such incriase in transfers
on the Centre's own finances, the Goverpa
ment of India have been accepting the
recommendations of each Commission
having rcgard to the special status ace
carded to it in the Constitution, In<the
ultimate analysis there can be no conffict
of interest between the Centre and the
States in matters of sharing of resources
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since these resources belong not to the
Centre or the States, but to the nation
as a whole and are t1 b applied at points
where they are need~d most.

Coming to the first Bill, the Finance
Commission has recommended that (f)
40 per cent of the excise duties on all
commndities, other than on clectricity,
and (ii) the whole of the net collections
of duty on electricaty, attributable to the
States, should be paid to them. during
the period 1979-84. The Commission has
thus more than doubled the share which
the States were getting under the recom-
mendations of the Sixth Finance Commus-
sion. The ctstimated transfri on  these
accounts alone, during the period 1979-84
would b~ of the order of Rs, 12,493 crores
This Bill deals with the 40 per cent sharc
of excise d 1tics payable to the States, and 2
separate Bill will b~ brought bfore the
House for the payment of the proceeds
of excise duty on ¢lectricity In the matter
of snter-se dustribution of the States' share
of excise duties, the Commission has
stated that their aim 15 to use thefdistribu-
tion of net praceeds of excise duties to a

reater extent for reduction of inter-State
imbalances. With this objective, the factors
like population, inverse of the per capita
State dom-stic product, prreentage of
poor in rach State and the formula of
revenu~ equalisation, have bren given
equal wzghtage of 25 per cent in the
determnation of the Frrcrntagc share pay-
able to cach State. In the Commitsion’
view, such muluple criteria for the distri
bution of the proceeds of extise duties
amang the States, instead of any single
criterion, woula reduce the chances of
the formula becoming either unduly
favourable to certain States or working
harshly against some others,

As for the second Bill, 1t provides for
the aistribution of the net proceeds of
estate duty on goyrty other than agri-
cultural land This is onc of the taxes
and duties which under Article 269, are
levied and collected by the Centre, but the

are astignable to the States in
accordance with the principles laid down
by a law of Parliament. All the earlier
Commissions recommended the distriby-
tion of a part of the proceeds of the duty
attributable to immovable property on
the basis of lecation of the &toperty brou-
ght into assessment, and the other par
attributable to movable meny, on the
basis of population. The nth Finance
Commisiion has donc away with this
distinction and has recommenaed that the
net procerds of the duty, other than the
portion attributable to Union territories
should be distributed among the State
in proportion to the value of-all
*property lotated in each State. In this
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case, Sir, the net proceeas of the duty
other than the portion attributable to
Union territories do not form part of the
Consolidated Fund of India, and the Bill,
therefore, does not involve any payment
or expenditure from the Consolidated
Fund of India. The net proceeds of Es-
tate Duty to be awmigned to the States
during the five ycars 197984 would be
Ra. 64 crores. The Bill only lays down the
principles of the distribution of the duty
among the Statcs

The third Bill sceks to give effect to the
rccommendations «f the Commusion for
the distmbution of the net proceeds of
additional duties of excise levied on sugar,
tobacco and textile fabrics As the House
1s aware, these duties are bong levied,
with the consent of the State Govern-
ments and ar* in hieo of the sales tax
levied by them on thew commodities The
schemt provided fin the distribution of the
entire collr tions oth ' than the portion
of the procieds attnbutable to Union
territories, among the States, 1n aecor-
dance with the principls recommended
by the Finance Comm ssion The Seventh
Finance Commission has mduated the
share payable to cach State in the net
proceeds of additional « xcive duty 1n res-
pect of cach®l three commadities separately.
The percentage share of cach State 1n the
case of sugar, has brun deterrined by the
Commussion on the hasiy ol average des-
patches of sugar to the States during the
three vears ending 1976-37, and in the
cases of tobacco and textiles, the percent-
age share of ecach State has been deter-
mined on the bass of the per caprra State
domestic product during the years 1970-
71 to 1975-76 multiplied by the population
of the State as per 1971 census, 'El.nsfm
to the States on this account during the
five years 1979==84 would be about
Rs. 1,867 crores.

I have briefly covered the recommenda-
tions of the Commission and the provisions
of the three Bills which have moved for
consideration. I shall try to cover the
points that the hon. Members may raise
during the debate, later,

MR. DEPUTY-SPEAKER: Motions
moved:

“That the Bill to provide for the
payment out of the Consolidated Fund
of India of sums e?uivnlent to a part of
the net proceeds of certain Union duties
of excise to the States to whichthe law
imposing the duty extends and for the
distribution of thosc sums among those
States in accordance with the principle
recommended by the Finance Commis-
sion in its t dated the 28th day of
g:;-o.?er, 1978, be taken into considera-
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m“’l‘halt)“thcngfun:: to amend the
tate istributien 1
be taken i:?;o omﬁdentim."'“t' ohe.

M *“That the Bill further to amend the

Additional Duties of Excise (Goods of

Special Importance) Act, 1957, be taken
into consi tion,”

Now Shri Sumnath Chatterjee,

SHRI SOMNATH CHATTERJEE
{Jadavpur): These are 4 Bills which have
ocen brought into mmplement the deci-
sions of the Seventh Finance Commussion.
That 15 what the hon. Munister has said.
But, although, these three bills are for
the implementation of some of what we
may ecall, little more positive aspects of
dhe recommendations of the 7th Finance
Commission, we would like to put on
record our general disappointment over
the recommendations of the Commission,
because we find, except a little alteration
here and there and  recognising  the
great imnortauce of the question of devo-
lution of resources to the States, the
ChHmmission’s  recommrndations  have
not really myvle any quiitauv* change
Ain the situation.

We are happy, comung from West
Bengal, that, due to the efforts of the
‘West Bengal Government, there is a
grape.r rcalisation at lcast in the different

tate Governments of the great impor-
#ance of the devolution of grecater cco-
nomic resources which are, by and large,
¥or the economic development of the
«country as a whole. In the matter of
-distribution of resources in the past, not
only adhoc standards had been adopted
but no proper yardstick had been fol-
lowed. 'FL.-re had heen also, I am sorry
10 say, a slant in favour of some areas,
deprivation of the rights of the different
arcas of the states in this country as a
wesult of which imbalances have been

aall talk of planned economic develop-
ment since mepmdencc, the rate of
cconomic growth in this co is hereby
1 per cent per year; and thisis the pooret
wecord that can be imagined. Even this
minimal economic has been un-
wequilly distributed cen different re-
‘gions, states and clawses. There is an ili-
slanced distribution of the economic
growth in this country. This has besn
_gintrilydmmthopamiﬂmd’&e
d_umﬁunlnn in this country, the
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sought to be utilized in a manner which
::c served the i:;u-ut of the e who

ve monopolised power at hi. That
has also been responsible for the minimum
lopsided development that has taken place
in this country. I am happy and proud in
a sense that there is fnow a ter
realisation among different state (g;::rl-
ments—cutting across the party lines—
about this. Some State Governments are
nwot 'bl:;e:;. llaydu \m?lly as ht-hc P?:ne of

est ocs. Even t nning
jCommumion had to accept the position
because the State Governments could not
agree to the allocation of funds for plan-
ning purposes; and that is why the matter
came¢ before the NDC meeting for a
discussion. 1 think they are sitting to-

morrow for the purpose of going into this
maitter.

QOur demand is on fundamental basis.
Woe fecl that the Central Government, in
a proper federal structure, without the
spirit of confrontation, without trying
to minimise the importance of any region,
should give a very serivus consideration
to the question of giving adequate finan-
cial resources to the State Governments.
We feel that, time has not only come
but is over due, the Central Government
should give a very serious consideration
to the question of giving adequate finan-
cial resources to the State Governments
in this country. Under the comstitu-
tional sct up, as ' far as distribution of
power is concerncd, we find that there
arc greater powers in the hands of the
Centre, but greater responsibilities are
in the hands of the States. Mr. Agarwal,
you cannot deny this. This is the reality
of the situation. The basic things aﬁef.tim
the daily life of the people are—medi
treatment, education, land reforms, roads,
etc., apart from law and order. I think
those aspects are for the people's benefit
without which there can be no progress.
Setting up of industries and things like
that are obligation of the States. How
does the State find the wherewithals?
Is this a system which has helped India’s
proper development and balanced deve-
lopment? Time has come for a proper
consideration. All sorts of things are said
in interested quarters for political pur-
poses, but we want to say that categori-
cally, our demand is not based on poli-
tical consideration. Our demand is based,
which is being appreciated by other
states on proper development of the

balanced ent of the people in
different m'* min;;;trlj':ceounu'y.
there cannot progress ¢ country
as & whole. It is so obvious. That
does not require claboration. As had hap-
in the past, we have seen that almost
Commissions in this country

have sid, well earlier recommendation
was tod inadequate, it sbould be in-
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creased. But what ltl:s happmcd’feﬂ? Durbhc
ing 1 to 1 tran to t
sﬁmgiﬁ' 73!& bui?u??ho award of the
Sixth Finance Commimion aggregated
Rs. 11,168 crores, of all the states, out
of the total revenue ieceipts of the
Union Government amounting to Rs.
3,976 crares, which means 25.4. That was
?lu devolution of the financial resources,
transfer to the States. On the basis of
the Seventh Finance Commission recom-
mendation, ihe overall devolution of
resources during 1979—84 is estimated to
be about Rs. 20,074 crores. 1 believe the
hon, Minister mentioned a little different

Rs. 23,000 crores. The percentage
is 26.19% From 25.4% it has nsen to
26.1%,.

The hon. Minister has referred to
buyoyancy. Where is that buoyancy? We
cannot sce that. There will be greater
realisation of tax. By this process there will
be devolution of financial resources. Let us
not proceed on the basis of those un-
attainable or doubtful propositions or
doubtful questions of realisation. There-
fore, our very serious submission before
this hon. House is, our submistion before
the Committee, before the Planning Com-
mission, before the National Develop-
ment Council is that this is a matter
which has to be given the most scrious
thought in this country. 1 will give one or
two examples to <how how there has
been unequal growth in this country.
For 1979-83, West Bengal Government
has Leen saying that the size of the West
Bengal plan for 1979-83 should be around
Rs. 4,500/, The Planning Commission uot
only i(:: not accepted this proposal but
scems to think that this should be Rs.
2100 crores, i.¢. less than 509, of what we
have suggested. For 197g-80 the West
Bengal Government  proposed a plan out-
lay of Rs. 31 crores but the planning
Commission has asked us to bring it down
to Rs. 970 crores. Therefore.in the
view of the Planning Commission, West
Bengal’s plan for 1979-80should be even
less than that it was in 1978-59. This is
the position not only of West Bengal: I
o not wish to single out West Bengal. I
have got statistics here, The position is
Eobahly worse in the north-castern States

this country.

So far as the Finance Commission's
recommendations are concerned, certainly
we welcome the incerease in the distribution
of the guantum of cxcise duties from 20
to 40%,. Also, there is a little rise in the
distribution of the share in income-tax
from 80 to 849%. There is alo a little
change in the method of distribution of
Estate Duty and imports of additional
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excise duties on goods of special impor-
tance. But we want to make our position
very clear in this context, namely, what«
ever the Seventh Finance Commission has
said, the Union Government reallv coms=
mitted breach of the agreementwith the
States in %o farasthe implementation of
the scheme of additional duties of excise
with respect to tobacco, r and textiles
was concerned.  Although the past commit-
ment was to the extent of 10.89% of the
total value of clearance, the actual pro-

tion that as made available was 6.89,
in 1977-78 against the agrced figure of
10.8%. 1 know the Finance Commission
is a constitutional body set up in terms
of the Constitution and its recommenda-
tions have the force of a binding nature.
Therefore, you are giving effect to some of
its recommendations through these Bills,
But 1 would request the Government to
take heed of the developments that are
taking place. You talk of decentralisation
of power and removal of economic dis-
tortions I know the Minister has got a
particular bricf, but I would request the
Governmnent to take very serious note of
two hings. The manner of Centre-State
relations that has been prevailing in this
country has not been able to serve the true
purpuse, namely, the e¢conomic develop-
ment of the people, which means rconomic
development of the States because it must
be through the agency of the States.
Secondly, decentralisation of power and'
decentralisation of resources cannot be
achieved by mere shibboleths and slogans,
We really belicve that if there has to be
a balanced development of the country
and if we want a strong India, it cannot be
achieved with weak States. We believe
that  you have a strong India only
with strong States, though it may be
sought to be said that we are trying as it
were to nibbleat the powers of the Centre.
When we see particularly in matters of
institutional finance and other resources
available to the different states, there has
been such a great disparity and im-
balance, it ’s nothing but adenial of proper
rights of the different States. You may
be aware of the policy of freight equalisa~
tion in this country. Jn the eastern region
tince 1950 we have seen there is a policy of
freight equalisation in the cace of iron ore
and steel.

14 hrs.

Now, that was introduced for the so-
called purpose of development of indus-
tries and proper utilisation of essential
raw materials in drfferennt places in the
country. From Eastern India these things
are made available to different States
and the Government foots the bill to bring
about a freight equalisation. But what
about cotton P e have mid and
we arc saying it but there is no satisfac-
tory reply. Mr, George was & willing
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party to it. This Government is also follo-
wing that, Can we say that we are entitled
to cotton on the bases of freight equali-
sation? In Eastern India there are hardly
any pulses, Edible oil and groundnut are
not available. Can't we say that we should
have these raw materials in our part of
the country at the same rate? This Go-
vernment is talking of supplying essential
com nodiues through offical agencies.
We welcome that we support that and we
are impressing upon the Govern-
ment to introduce that. But I would like
to know: can such a system funclion pro-
perly or equitably unless the price is same
thronghout the eountry? Because of
‘geograptucal location of people, can they
be muwde o suffer more? liecause they
happen to occupy a particular place in
th~ country trrrtorially or geographically,
can they be asked to pay more or undergo
more burden of railway freight etc.? Un-
der the recent Railway Budget, the ficight
etc,’ Under the recent Railway Bud{f‘:t
the Irewght depends on the basis of dise
tance, What does i mean? Are we think-
uls of developing one India or pan India
Federation where distinction is made am-
ongst prople on geographical basis? This
srannot achieve even the object of unifying
the country which we  all support, There-
forc, our demand is that these are reallyin-
adequate measures. These have become
routine. In view of the recommendations
of the Finance Commission, vou come with
.the Bill to give it a satutory cffect. This
«<annot meet the real demands of different
‘States in this countrv. Therefore, there
«should be a through discussion on the Cen-
tral-State relation’s question.

What _about the corporation tax in this
rcountry? Subject to correction, there is
no provision for greater allocation of cor-
poration tax. What is going tv happen
with regard to the demand of the Cen-
tral Government to introducd prohibi-
tion? This is not only a charter to intro-
duce prohibition? Thus is not only a char-
er to inviteillicit distillation but the Cen-
tre will meet the revenue loss to the ex-
tent of 50 per cent only. Pressure is coming
from the Centre to introduce prohibition
which, according to us, can never succeed,
will never succeed like the ban on cow
slaughter in different States in this country.
These are matters which we want (o discuss
in an open manner and discuss in depth,

I was telling that I have got the
figures. What about the discrepencyin
the distribution of institutiona! finance?
For seven year period from 196g to 1976
the other day, I mentioned it-per capita
bank credit was Rs. 24 for Orista, Rs.40/-
Hfor Amam, Rs, 19/- for Tripura, Rs. 38/-
for Bihar, Rs. 146/- for West Bangal but
Ra. 346/ for Punjab, Ru. for
rashtra and Rs. 203 for il Nadu. I
want to make it clear that it is not our
stand at all, we do nmot grudge that the
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other parts of the country would get
adequate resources, or that they have got
them; we are not grudging them. We want
balanced devclopment of every part of
this country, of ail people of this country,
apeci:llr when more and more poeple are
going below the poverty line, We say that
whatever we have in this country, let there
be balanced distribution so that the people
in every arca can develop.

Different State Governments have their
own cconomic policies, With their own
policies and programmes they have gone
to the electorate in the different States.
The electorate has chosen a particular
political party, or a particular front, with
a giwven policy and programme. Will the
Planning Commission, sitting in Delhi,
ﬂ‘y which part of the plan and programme
of that political party, which has got
the sanction of the people of that State,
will be implemented or not? Should we
not be able to realise what our urgent
neccssities are and how much money we
require to fulfil them? But the pasition is
that we have togo to the Planning
mmission for the purpose of their blessings
as to whether these programmes should
be carried out or not.

I will give you one instance, which is
very very important from the point of
view of West Bengal. There is a proposal
for setting up a power plant of 630 MW
in Kolaghat. Represcniation after repre-
sentation is being made and the Govern-
ment of India, which means the Planning
Commission because the Government
of India has already mortgaged its think-
ing process, thought process to the Plann-
ing Commission- two or three members
of the Planning Commission are deciding
the fate of the States in this country. They
say that we have not been able w make
out a case for an additional power plant,
for which the money willbe provided by
the Siate. This is the amazing attitude.

Shri Aggarwal, with all respect to you,
I make this submission for this august
House and also for the country as a whole,
that this type of attitude of a fecling of
being unequally treated willaffect a proper
growth of this country from every point
oI:' vicl:v.l Thrrgorc, our demﬁa is, al-
though slightly better proposals have been
made by the Seventh Finance Commis-
sion, which have got to be implemenged,
let the Government of India not rest
on its laurels, because this is not
the achievement of the Central Govern-
ment; a strong_cxu was put forward before
the Seventh Finance Commission by the
State Governments and so they have
made certain changes in their recommen-
dations about allocation. Even here no
qualitative change has been made; only
a little more resources arc available,which
we welcome, but, as I said, it is only from
25.4 per cent to 26.1 per cent; nothing
substantial
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SHRI ANNASAHEB GOTKHINDE
(Sangly) : Mi. Chairman, Sir, while
supporting these Bills, Thave to ask some
queries and  serk some information from
the hon  Mimster,

I would begin with the  Bill dealing
with the \dcditional Duties of  Excise
(Goods of Spraial Importance)  Amend-
ment Bill. 1979. In the Statement of
Objrctsand Reasons, it1s stated :*

“The net proceeds of the  additional
duties  of exaise,  levied under the
Additional Duties of Exeise  (Gonds of
Special  Importance)  Act, 1957,
on sugar, tobacco, cotton  fahrics,
woollen fabrics and man-made labries,
in replacement of the  States”  sales
taxes on these commadities, are dis-
tributed in accordance with the provis
sions of that Act,”

Now, that particular percentage is bet
changed and it is stated : age ne

“The Seventh Finance Commission
has determined the shares artributable
to Union territories and each of the
States on the basis of ;

(a) in the case of sugar, average
despatches of sugar to the Unien terri-
tories and to fach State during the three
years ending 1976-77 ;"

Here, T have to raise three queries.
The Re?m't of the Seventh inance
Commission li": dated 28th October,
1978. My first query is, why the average
drspatches of sugar during the three
years ending 1977-78 instrad of 1976-7%
are not being taken into consideration
while determining the shares attributable
to Union territories and each of the States
mentioned in the Schedule,

The Bill is called the Additional Dutics
of Excise {Goods of hSreCil.l Impotrance)
Amendment  Bill, y next  query
is whether the worde ‘special impor-
tance’ can justifiably be used so far
as the product or commodity of
sugar is  concerned cther  the
Government  stitl think that sugar js
to be treated as a commodity of special
impotrance.
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The industry is at t ing
throug}?':rgrlve crisis, F’Ie'i':?;dol:. my
tion is that, out of the cxcise
collections, Government should pay back
to the sugar industry, the necessary
amount by way of rebate. This rebate
should be made conditional on its being
passed to the cane growers. As I have
already said, the sugar industry is passing
through a crisis and instrad of putting
the entire burden on the sugar industry,
Gowernment as well as the consumers
should be called upon to share the said
burden.

My third query, so far as thie particular
Bill is cuncerned, is in regard to a doubt
which T will place before the Minister
and which he may please clarifv.  So
far as clauses 1 and 2 are concerned, both
of them mention the name of the State
of Sikki'n in the  table but in «lause 3
Sikkim do 4 nota find a place in the table:
what is the reason threrefor ?

T will make some suggestions regarding
the Union Duties of Excise (Distribution)
Bill, 1979. The ohbservation is made in
th - Statement of Objects and Reasons that
at present a sum equivalent to 20% of
the annual net proceeds of the Union
duties of excise is distributed among the
States according to a particular scheme,
but that the Seventh Finance  Come
mixsion has recommended that  forty
per cent of the net proceeas of the Union
duties of excise, other than on geneation
of clectricity ete, should he distiibuted
ap particular pereentage. Now. clause
6 of the Bill says that the original Act,
the Union Duties nf Excise (Distribution)
Act, 1962 will, from 1st  April. 1979
the date from which this Bill will come
into operation—stand repealed. T have
gone through the provisions of the 1962
Actand I give some figures for comparison
to the hon. Minister. Even though the
preentage has  been  increased  from
20% to 40% as I‘Pﬂ- the recommendations
of the Seventh Finance Commission, please
comparr the three figures of the three
States, The share atiributable to the
State of Bihar under the 1962 Act was
11"47% and as per thr present provision
it would be 13-025%. Secondly the
share attributable to Maharashira as
per the 1962 Act was 8-589% and as per
the present Bill it would be 6-633%.
Thirdly, in the case of Uttar Pradesh,
as per the provisions of the 1962 Act,
the sharc was 17°03% and as per the
fment Bill it would be 18-293%.

would like a clarification from the hon,
Minister as to why, in spite of the fact
that the share of the net proceeds has
increased from 209, to 40%, while a few
Stater, namely Bihar and Uttar Pradesh
which I have mentionea—I have nogrudge
Against them and I welcome the fact that
their share has scen increased—get

etc. Bills

more, why the share of Maharashtra
has decreased. I would like this clarifi-
cation from the Minister and, with these
words, I support the Bill,

SHRI C. N. VISVANATHAN (Tirup-
pattur) : Mr. i , Sir, on behalf
of my Party, the All India Anna DMK,
I support these Bills which have been
moved by the Minister of State in the
Ministry of Finance, Shri Satish Agarwal.
But at the same time, I have to raise some
matters which are very important so far
as Tamil Nadu is concerned.

While introducing the Bill, the hon.
Minister referred to the report of the
Seventh Finance Commission and said
that, he was introducing the Bill in ac-
cordance with the principles recommen.
ded by the Finance Commission in its
Report. I would say herc that the Report
of the Seventh Finance Commission is
not at all favouring Tamil Nadu and
Gujarat regarding financial allocation
on account of introduction of prohibi-
tion. Mr, Somnath Chatterjee
about prohibition. The new States whi
are guing to introduce  prohibition will
be mven by the Government of India,
according to the Seventh Finance Com-
mission’s Report, 50 per cent of the loss
of revenue on this account. But Tamil
Nadu and Gujarat, which had already
introduced ibition, are mot eligible
even for 30 to 4o per cent of their revenue
losses. This point has been discussed
in the NDC meetings by the Tamil Nadu
Chief Minister and the Gujarat Chief
Minister.

The funds being given on account of
this Bill, 40 per cent of the excise duty,
to the States are not at all adequate or
sufficient, especially to States like Tamil
Nadu which, last year, had faced two
cyclones and also floods in the coastal
arecas. We had Jlost thousanda of lives
and crores of rupees. Thousands of lives
were lost in Andhra Pradesh also.  Of
course, we welcome this Bill because
some amount will be given to the States,
But you must give more funds to the
States which have faced or which are
facing all these troubles. A more 4o
per cent of the excise duty may
not be sufficient for the States
to meet all their economic problems.
The problems of the States are increasing
day by day. If you go to the agricul-
tural field, Em will find that the State
has to face the problem of power genera-
tion and power shortages. If you come
to thermal power generation, you will
find that the States are faced with the
problem of coal shorta In almost
every field which is in their sphere, the
States have to face enormous problems
and shortage of funds.
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Of course, this measure may be a mile-
stone or the first introduction of its
kind--sharing Central income with
States, But the should not stop
here, with these threc Bills, 1  would
like the Government to introduce another
Bill in respect of ‘electricity’ also. In this
the Bill, Union Duties of  Excise
(Distribution) Bill, 1970, it is said :

“In this Act, the expresion ‘dis-
tributable  Union  duties of
excise’ means forty per cent
of the net proceeds of Union
dutie. of excise, other than on
electricity, levied and collected
under the Central Excises and
Salt Act,.."

1 would request the hon. Minister
to bring another Bill, inmediately or in
the next Session, in respect of sharing
of duties on account of ‘electricity genera-
tion’ also.

My hon. fricnd has quoted the percen-
tages of various States, Some States,
because of their high population, are
getung more, and some others who are
not having high population are not getting
more, they arc getting less.  The
Government of India is giving publicity
and propaganda about fawily planning.
In Tamil Nadu we have introduced fnmify
planning. We lust two Lok Sabha
seats on account of introduction of family
planning. If you go by population, that
means you are indirectly asking the
States not to introduce family planning
because with increase in  population,
they get a higher share.  So, automati-
cally, the Siates like U.P.. Madhya
Pradesh and Bihar which have never
carexi for the population explosion and
which are never implementing the
family planning programme will pget
more of their share whereas the birthrate
which has fallen bv nearly 15 to 209,
in Tamil Nadu will not get more of
their share.

In my view this kind of introduction
of the Bills by the Finance Minister
will indirectly make the State Govern-
ments not to care for the family planning.
Not only that. They will not also
care for the economic growth of this
country. Only such States will get
mote funds in the distribution of revenue
by way of duties under these Bills. The
Agriculture Minister had given & promise
::;ﬂl;hr floor of the House to do somethin,

regard to procurement peice
du% o e\irlxich the ﬁm:lm are
g a finan crisis, procure-
ment price of wheat is Rs. 115 or 118
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per quintal whereas it is not 8o in the
case of paddy. I would only draw the
attention of the hon. Finance Minister
and Agriculture Mnister to see that
Tamil Nadu is given the necessary subsi-
dies for the procurement of paddy.
The States like Uttar Pradﬂﬁ. and
Tamil Nadu are facing a financial crisis
and troubles in regard to procurrment of
paddy. The sugarcane growers in
Tamil Nadu are given Rs. 110 or 115 per
tonne for sugarcane whereas in U.P. and
Maharashtra  they are paid Rs. 135 to
140 per tonne of sugarcane. The State
government of course  gves  subsidy
to the growers ol sugarcane which are
not sufficient to meet the financial diffi-
culty faced by the farmers. They are
not having enough funds to raise theit
next crop. Su, I want that more funds
should he allotwed to the State of Tamil
Nadu. The States should e given their
share from the clectricity generation,
I hope the Mimster will consider  this
thing.

The introduction of these Bills shows
that it is with a view to increasing the
allotment of funds to the Statrs. We
ar¢ discussing so many things  here,
The National Development  Couneil
merting is going to take place n a couple
of months or so. The Minister should

ve increased allotment so far as these
States are concerned so that  they can
run the Governments smoothly and they
may be rid of the financial crisis which
is being faced by them presentdy

Sit. I welcome these Bill and 1 con-
gratulate the M:nister of State for Finanee
I would request him to see that when the
next N.D.Co's meeting s convened, all
the Chief Ministers of various States
might be consulted and he may agree in
a magnanimous wav, to give a fair share
to these States: Seventh Finance Com-
mission Report is now with you. T would
like 10 draw the attention of the Minis-
ter to one other thing. In Tamil Nadu
since it has already introduced prohibi-
tion, the subsidy to that Government
should be raised from 30 to 40 if not 509,
The Prime Minister said that those States
which have never introduced prohibi-
tion will get much more than Tamil Nadu
and Gujarat Governments which have
already introduced prohibition. They will
get 40% as subsidy to meet the financial
loss. My suggestion is that these States
which  have introduced  prohibition
should get 509, subsidv to meet the finan-
?al I“them account i::' prowlglbiﬁm loss,

hope Finance Minister accept m
Gujarat 8 . v:r}i;?’- : N‘d“d‘ mb-

t States t more Wh' L1
sidy on account ﬁmu:iz lozu due
to prohibition,
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fett & aft o ot & ager afor e § e v desh in excise duty will be less. Similar-

T WY ST faAt aw T w8 AT T R !vfmitium:giw duty 0#;" ‘f:;
incr on sector mal

wa v6 %1 61§ 7 W€ g« Frarorn wiverd & industry to the extent that they will lose

Lol o the market for matches. The hand made

scctor on which the excise has not been
increased, has also increased the price
of match box. This booty is being sha-
red by the hand made sector with the
Ruling Party at the Centre. 1 will ex-
plain how it happens.

TR &7 arfE Tog ey g1 Wk 4 wHETH HY .
¥ wT g% | Afww Tog 1 e ar g afegd, On 7.5.79, therc was a newd item
wEEE T a% Wfva 7 @ afes AN Wy EI'J ﬂ}f N':';m,']ﬂ thatUth}' midcn} of

‘Tfaa' ami u anala it writien
il WT Y 7 A FAT 97 g HIET to the President of Janata Party, Shri

g wfgd | WY o g wfgd | fe- Chundrasekhar—1 think the hon. Minis-
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SHRI K. T. KOSALRAM (Tiruch-
endur): Mr. Chairman, I would like to
mention certain points for the considera-
tion of the hon. Minister. For the first
time, the Seventh Finance Commission
has made recommendations which fa-
vour Statcs. The Gavernment of India,
in fact, were taken by surprise at the mas-
sive money to be handed over to the
States. In spite of this, the States arc
being deried any share in the corpora-
tion tax. Similarly, you take the insti~
tutional finance to the States, The per
capita bank credit to Tamil Nadu is
Rs. 203, but to Maharashira and Punjab,
it is Rs. 308 and Ras. respectively.
You cannot say that sis a d
utilization of available financial resour-
ces,

Here [ would like to say that the Cen-
tral are released in the first week
of Mawch, whiil; the stchmva
pec to spcad by sist March. Even
plan funds that are released, the States
are unable to spend on plan schemes.
Then the share of States is adjusted tos
wards th: iniercst due on the loans sanc-
tioned to the States. This is the fatc of
th: States. Every year, it is a common
feature for the Clovernment of India.

Whea the States are  statutorily to get
shares from excise revenue, the
Centre should not iptroduce political
considerations in ing or withdraw-
Ing excise duties. [ in my budget
spoech to the withdrawal of excise m
Ny Sy K
b & lom 3. 100 CIores.

18 the main source of income for Apdhra
llrﬁt.&iﬂw the share of Andhsa Pra-

M ufwar & 99 &7 @ W

ter  would have seen this report; Mr.
Satish Agarwal would have seen this
report.—as well as to the Prime Minis-
ter Mr. Morarji Desai, that Dr. Santo-
sham. the Vice President of Janata unit
is collecting money 1in the name of Kisan
Sammclan from Sri Arunachala Nadar
of Sivakasi, a leading handmade match
sector industrialist in Sivakasi. How
people are running the hand made sec~
tor  has been explained to him. On 4-
5-197y in a meeting when Shri P. Rama-
murthy, a Member from the Rajya Sabha
raised the matier of somc underband
dealings, Shr1 Aggarwal instantly denied
this allegation. But here comes the news
on 7-5-1979 in the Statesman:

“Shri S. V. Lakshmanan, President
of the Tamilnadu Janata Paity has
complained to Central Janata lcaders
including Mr. Desai about huge
amounts being collected in the name
of Mr. Charan Singh and hit visit
to Tamil Nadu in conncction with the
Kisan Sammelan. Many of our friends
find it greatly embarrassing when
approached for funds, in the name of
Mr. Charan Singh. In these circums-
tances our party here will be placed,
in a predicament if Mr. Charan Singh
visits Tamil Nadu in connection with
the Kisan Sammelan work, he said
in a letter addressed to the party
president Mr. Chandra Shekar.

Mr. Lakshmanan has also cogm-
plained about setting up of “‘parallel
committees’ by Dr, M. Santosham, Vice
President of the Tamilnadu Jarmta
party, even though the unit has its
own kisan wing. ‘The true aim of
kisan sammelan seems 1o be political.
This is evident framn the letter of May
Santosham to Mr. Arunachala Nadar
of Sivakasi which reads : ‘1 feel.con-
fii=nt that in future this organisation
(Kisan Sammeclan) throuw the
country will be a major political foxde.

Therefore itis a d opportunity for
me to rise in Aﬁ‘;udh pchﬁu?:
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calling upon Mr. Nadar to make Mr.
Charan Singh's tour a success.”

SHRI ARUNACHALA NADAR, as
1 said before, 1s a leading industrialist
in the match industry.

The Statesman repori says further .

“Mr Lakshmanan has sent copies
of his letter to Mr. Desai, Mr. Charan
Singh, Mr, Jagjivan Ram, Mr. A, B.
Vajpayee, Mi. George Fernandes and
Mr. P.Ramachandran, Mr. Ramkrishna
{Hegde and Mr. Nanaji Deshmukh

SITRI SATISH AGARWAL : What
is vour point so far as I am concerned ?
I am not concerned.

SHRI K. T. KOSALRAM : [ agree,
r;tel are not concerned  Huge money has
jpeen collected from Sivakasi for the
Kisan Sammelan, in the name of Mr.
Charan Singh. I am not charging vou
with anything. Mr. Charan Syngh
is concerned ; you are not concerned
with it. Your semor colleague, cabi-
net munister, 1s invelved in this matter,
Mr. P. Ramamurthy made an allegation
in your presence that under and dealing
is going on when he met vou The point
15 that excise duty should not be polinca-
lised Do not make this kind of duty a

litical thing . . (Interruptions) You say

ndira Gandhi1 made 1it. [ sav that Shn
Charan Singh has made 1t so0.
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SHRI B. RACHAIAH (Chamaraja-
nagar): Mr. Deputy Speaker, Sir, I rise
to make a few observations on the Bills
moved by the hon. Finance Minister re-

arding the devolution of finauces to the
States under the Excise duty, Additiunal
Excise duty and estate duty. The Scventh
Finance Commission have made recom-
mendations for increasing the devolution
of net income to the States and they have
raised it to 40 %. When compared to the
States’ resources, the Central Govern-
ment has got elastic resources and they are
in a position to disturbute something more
to thc States. In a federal structure,
naturally the States always look upto the
Central Government for financial assis-
tance and also for the equitable distribu-
tion of the income from these taxes.
There are other taxes which do not come
under these taxes. There has been a pres-
sing demand from all the States that out
of the corporate tax, a certain amount
must be carmarked for the States so that
the States may not run into financial
difficulties and they can carry on the
work, which, under the Constitution, they
arc called upon to do. 40% of the net
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income i.c, after deducting all the ex-
pendrture from the income, is pro-
to be distributed to the States.
en we collect a large amount of money,
why should we not give 40% of the gross
income to the States so that they may not
have to run to the Centre every time
when calamities occur or on such other
occasions. Many times, I have said carlier
also that when the Central Government
gets loans from the World Bank and givesat
to the Sates, it is charging some interest
on the loans sanctioned the World
Bank, which have been sanctiond for the
implementation of certain schemes spon-
sored by the State Governments It is
only for the handling charges that they
arc charging more than 3 to 3-3/4 prr went
interest,  When the World Bank is giving
them loan at 1/2 per cent, this charging
of interest from the State Government
willnot resaly be conducive to the Centre-
State relationship.

Now, there is a feeling that the State
Governments have been  reduced to mu-
nicipalitics. Ewvien fur the Plan alloca-
tions and for he resource mobilisauon,
every time, they to subject themselves to
the scrutiny here.

Many conferences are held at the Cen-
tral level while hnalising the Plan alloca-
tions. Therefore, I am suggesting that out
of the corporate taxes, a certain amount
should be earmarked for the States, for
taking up the developmental work in the
States. It is the desire off the Central Go-
vernment to take up developmental work
in the rural ares, particularly, the water
supply, the rural clectrification, provid-
ing sites to landless people and also reha-
bilitating the bonded lahour and provid-
ing loans and other assistance to margi-
nal and small farmers. When we expect
these things to be done by the Staiwe Go-
vernmenta, at the same time, we will have
to think about their difficulties in the mat-
ter of meeting this expenditure. There-
fore, some more liberal allocation of funds
is called for.

The Minister has got experience as a
legislator in Rajasthan and as a Minister
and, I thnik, he will agree with me when I
speak for the States because all of us who
come from the rural areas, whether we
are on this side or on that side, always
feel for the welfare of the rural masses,
India lives in villages. More than 8o per.
cent of the people live in rural arcas.
Therefore, naturally, the States need more
money to d on the schemes which
are :lnun; t;::r the Wlfa‘.ll't of the rural
people and the weaker and poorer sections
of the socicty. The State Governments
do not have elasticity in the matter of
spending money and, whenever the pro-
posals are sent for, these purposes, the
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Finance Department will always say that
there is financial string ency and, there-
fore, the plants will have to be curtailed
and, invariably, these plans arc not ap-
proved for want of finances.

When the Finance Commission is expected
to take into account the resources of the
States while allocating the funds, they
have also to take into account what is
the Statey’ effurt in resource mobilisation.
When the States have cried their best to
mobilise their resources, to meet their
expenditure for their plans, the Centre
should also come forward in an equal
manner to encourage the States which
have raised internmal  resources for their
plans. 1T do not see this encouragement
being miven to the Statts which have
done wellin the mobhilisation of resour ces.

What 1 have scen is, in the last four
or five years, the States which have not
taken the trouble of collecting even the
arreas and the States which have not
taken the trouble of levying taxes on
certain items which they can do, in those
cases, the Finanee Commissions, the Sixth
Finance Commussion and the Seventh
Finance Comniission, have been more
liberal to them in the matter of gnvag
asstance because they are incapable of
mnbilising their resources, because their
financial condition is very pour. If that is
the attitude to be adopted, you are really

iving a premium on the laziness of the
tates which do not take the trouble of
collecting arrears, which do not take the
trouble of mobilising the resources and
which do not levy taxes from whom they
can collect taxes.

16 hrs,

(Sur1 N. K. SuejwALxar i the Chair]

According to the recommendations of the
Administrative =~ Reforms  Commission
headed by our beloved Prime Minister,
we expected a lot of cut in the administra-
tive ex iture. Why I am mentioning
this is use, while wi want to finance
the State Plans, 5o many Conferences take
place in Delhi and, from ¢ State they
come to Delhi with a band of officers and
their contingents, spend money, and go
hack.Have you calculated the expenditure
incurred on travelling and the other
expenditure incurred here ? There is a
lot of scope for curtailing the expenditure
on this count alone.

There are also, in the corporate sector,
Corporations and autonomous bodies.
We have no control over them. Some-
times, in the name of autonomy, they
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g0 on spending money lavishly. I re-
member to have read in the press that the
Prime Minister himself had made an ob-
servation in  regard to the lavish espendi-
ture. The Corporate sector has to be
told that they should fall in line with
Government Departments so far as expen-

diture is concerned.

So, there is lot of scope for curtailing our
expenditure in administrative rmutt:mg and
there is also scope for digging out hidden
money. The Hon. Minister in charge of
the Rill is very enthusiastic to see that the
black-money comes out. So far a: raid
and seizures are concerned, we sce that
some raids have taken place, but we are
not going all out to unearth this money.
If you do these things, by these alone
you will get a lot of monev.  If the States
take interest in unearthing the hidden
money and in raiding and finding out
black-money, at least a portion if it can
go to the State Governments so that
their finances would be strengthened.

Therefore, though these Finance Bills
which have been introduced hy the Hon.
Minister are an improvement over the
previous Bill, I expect much more from the
Central Government  After all, we all
come from the States and, whether we are
Ministcrs or not, all of us have to take
care of our constituencies and our States
and unless they are healthy, the Central
Government finances cannot be healthy.
Therefore, we have to make them healthier
by generating finances for the imple-
mentation of the various schemes which
have been taken up by the State Govern-
ments.

There are also certain schemes which
the Central Government i« directly financ-~
ing, for esample Adult Education.
There are certain well ised State
Adult Education Councils, but T am told
the money is not spent through them.
Only certain individuals or organisations
register their names and come and take
the money directly But the purpose will
not be served. ere will not be cctmdmt
supervision or monitoring over spending
of the money, whether they are really
doing the job for which the money was
taken.

Similarly, there are the Centrally-
sponsored schemes. The Central Officers
are there, and the State officers are alw
there, There will be duality of work.
Therefore, whatever work the Centre
wants to do through the States, the
States should be given outright grants and
then hy jodical s ision and re.
view, the tre can out whether a
particular scheme has been

282
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implemented or not, The dual system of
having schemes both by the Centre and
by the States has to he done away with;
there should be only one direct control
over spending of the monev

1 once again urge upon the Mimster
that not only the Estate Duty, the Central
excise and t{c additional duties of excise
have to be shared with the States, but
from the duties in the corporate sector also
something has to be gwen to the State
Governments, So that the State Govern-
ments can go ahead with their work.

SHRI K. S RAMASWAMY
(Goh chettrpalaram) * Mr  Charman,
Sir, 1 welcome  the suggestions
made by the Seventh Finance Com-
mismon in regard to devolution of taxcs
between the Centre and the States
This is a great improvement over the
previous Finance Commission reports

While discussing thes Bills, T want to
point out to the Finance Minister the
grave injustice done to the agriculturists
recently. ;[‘he xgs nif the agncultural
products like y, jowar, su ant,
ragi and sorghum have gone dow?:m The
agriculturists arc not getting remunerative
prices.  The  agriculturists are paying
more for their needs where as they are

tting lower prices for their products
g; it is very uneconomic for them. The
only product that was getting a good price
to the farmer was turmfric  But re-
cently the Finance Ministry has imposed
a levy of Rs. 2.000 per tone on turmetic
This has resulted m full m the price of tur-
meric, and the agriculturi®ta are very
much affected. They cannot get ¢ven the
minimum that they have put to raise this
crop. 1 want the Ministry to consider thiy
After all, the sum realised by way of this
is very small

Secondly 1 come from Cowmbatore
We have got a lot of banvan-manufac-
turing mills in the small scale sertor
‘The exemption limit for the excise duty has
been lowrred from Rs. 30 lakh to Rs. 15
lakhs. This has affected these small units
very much, T want the Ministry to
take note of this and give concrssion 1n  this

respect.

These were the points T wanted to
Tarse.
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SHRI SATISH AGARWAL: Mr.
Chairman, Sir, I am very thankful to
the hon. Members who have participated
in the debate on the motion for consi-
deration regarding the three Bills which
are based on the recommendations of the
7th Finance Commission. Certain  valid
points have heen made during the debate,
But by and large, Mr, Chairman, you.
will agree that the Members covered a
wide spectrum of subjects which are not
at all relevant to the debate. We are
considering the three Bills which incor-
porate a scheme for devalution of funds
to the States as recoonmended by the 7th
Finance Commission. Honourable lady
Member, Shrimati Chandravati, was
spraking and cominenting upon the shorta-
ges of gunny bags, demotion of a pos-
tal employee, scarcity of railway wagons,
training of Ministers and what not. Those
points may be valid otherwisc. But so far
as the present debate is concerned, they are
absolutely irrelevant. Here we are consi-
dering the question whether the recom-
mendations made by the 7th Finance Com-
mission arc proper and whether there is
some case for either giving additional
assistance or we have got some other
criteria in our minds to suggest which
may be considered for future. That is
why, I would not like to indul
or 1nvolve myself into replying to ¢
points which have no relevance to the
present Bills.

So I'v'[ a1 the p;lc;;;t Bills ar;am{:;
, I am very y to say that,
and large, all the Members belonging to
all sections of the House have welcomed
tgsmwummuﬂaﬁm of the 7th !"mm'd1 ce
on. I am very grateful to them,
but they have pleaded for more resources

|
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the inception, the recommendations of the
Finance Commission have been accepted
by the Government and the Bills are
brought before the House for implemens-
tation purposes. The yth Finance Com-
mission have made & record as 1 stated
carlier, while moving the Bills for consi-
deration, for example, as far as the allo-
cation or sharing of the excise duty is
concerned, they have doubled it from
209, to 40%. the States will be getti
practically double than what they coul
t otherwise. Not only that, the Finance
ission had a different criterion than
the previous Commissions in the matter
of allocation of funds to various States.

One hon. Member was making a
very strong point that Orissa was getting
much less; sonic other hon. Members.
asked why only population should be the
basis for allocation of funds or sharin,
of funds. That is not the case. As
atated in my introductory specch, popula-
tion has been given only 25%, weighiage,
There are other factors also, for example
the number of poor people in the State,
its capita income and so on and so
forth. A]Ill.ht-sc ﬁ];lur flcl?m have been
given cqual weightage of 259,. The
cconomic backwardness of the gmtr, the

* per capita income, the population and

other factors have been taken into consi-

deration and given cqual weightage, On

that basis, the Finance nmission,

came to ceitain conclusions and has-.
recommended accordingly.

A casc has buen made out that more
and more should be given to the States.
After all, the Finance Commission is a
constitutional institution created by the
Canstitution and the Government has
accepted its recommendations and they
are being implemented now. I would re-

uest the hon. Members to appreciate
zut so far as the Centre is concerned, it
has got its own limitations of mobilizing
the additional resources through taxation
effort. The House is well aware how much
criticism we had to face while movin
our taxation proposals: nobody rlea
this that these are regr. .G wor tne Centre
and the States. But i am sorry that the
State Governments instead ol mobilising
additional resources for the develop-
mental plans, as the House musat be aware
that in 1977 beforc the Assembly elections
in many of the States in this country,
unfortunately there was a race for doi
away with the existing tax laws

ted in erosion of oximately
crores of revenues to States,

all that? Under the Constitution,
there are various provisions under which
a tax can be levied by the State Govern.
ment by \u; of 1 mobilization
of resqurces, for example, the professional
tax. There are some States which haye
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lcvied this tax; others have not. The
other is tax on agricultural income; whe-
ther it is tax on agricultural income or
land holding tax as recommended by the
Raj Committee, Many of the States have
not donc that. I am very happy to say
thatmeoflheSmumwahead
and some new taxes have levied,
for example by the West I Govern-
ment, Our Deputy Prime Minister has
addressed letters to allthe Chicf Ministers
that they need additional resource mobi-
lization in order to meet the require-
ments of our Plan expenditure during the
next five years. There is a need for it.
80, additional resource mobilization by
various State Governments is a must.
It is incscapable, it is inevitable and that
has to be resorted to.

So far as the Centre is concerned, what-

cver resources arc available at our dis-
, we are naturally giving them to the

tates. There was a particular demand
voiced by Mr. Humkdeo Narain Yadav
and others that there should be a ‘Chau-
kbambba Raj’, m\ﬂilg‘municipaliti
zila and pan ts also—
the tre’s allocations should be like
that. But now, so far as the Centre is
concerned, we have a Finance Commis-
sion #nd we have a definite scheme of
alloeation, or sharing of the duties that
we collect under the Constitution to the
various states, as prescribed under the
Constitution. But what about the mauni-
cipalities and the pancyats? Why should
there not be an allocation therealso on
that basis? But there is no allocation.
Under the Panchavat Act, I know certain
powers have been given to panchayats,
whereby they can levy certain taxes;
but that system has to be:trusiodﬂueda
the States’ level; and the local ies are
to be given certain powers to levy certain
more taxes. And there is a system of some
rational distribution among the local
bodies by the State Governments also.
1 acoept that particular need,

But so far as we are concerned, a
point was made that we give only a
limited amount, Mr Chatierjee and many
other Members includi . Kosalram,
Dr Ranji Singh, Shri Hukmdeco Narain
Yadav and Mr, Viswanathan—also made
very strong pleas with regard to the in-
clusion of the corporation tax and the
surcharge on income-tax in the divisible

be y to know

has ‘called a ing of all the Chief
Ministeﬂunthe:& i

wg.h; and thcmm to tu-I discussed
in that parti omgmeg told
in¢lude the & oorp::ng

as well asthe
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When this is there, where is the need
for separate dialogues with the State
Governments?

Out relations with the State Govern-
ments are very cordial. We are working
in a cordial atmosphere., Whatever re-
quirements they have, we view them
:ymgthelically; aud I am surc that when
we discuss these two subjccts which have
been included for discussion in the ensuing
meeting of the Chief Ministers on 19th
and g2oth May 1979 here in Delhi the
issue will be sorted owt.

A case was made that the amount
provided was not suflicient. It 18 made on
the basis of the recommerdations of the
Finance Commision: but jt is not all,
Whenever the State plans come before
the Planning Commission, in additiun to
the transfer undar the Finance Commis-
sion's report, the Central Goverr ment
provides assistauce for the State plans
and Centrally-S| red Plan Schemes—
assistancein the form ofloans and grants
in-id. And for this ?.r. i.c. 1979-80, the
Budget prsovides for Plan assistance to the
state plans tothe tunc of Rs. 2073 crores,
This is in addition, and not only this
assistance for Central and Centrally--
sponsored schemes is Rs. 1,000 crore  ap-
proximately. This is the position.

It is said that the States arc starved
and there arc regional imbalancts  within
the district, between district and  dis-
trict. That position is very much there,
A complaint was made that institu-
Ei}::;lm finance was  not od avnﬂalge.

in figures were quoted, s
that for Mahah:blraq it was V'g
much amount, which was verv high,
for Punjab it was so much and it was very
iigh,f{o:Oriﬂitwuwmudlmdit
was very much lem. Even with regard to
Woest Bengal, it was said thatit was much
less. I agree; and that is why Govern-
ment of India has now directed the
Rescrved bank to scc that during the next
years, nearabout 5,000 bank-branches are
gned through out the country. And

t is why we have laid empbasis

and said that in this country
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existing there is concerned with regard
to th:tava.ilabiliw of the institutional
finances, that 15 ver; much remedied.
So, with regard 1o the rural credit also,
we have given more directions, Thal
bank policy is being reviewed. Previously,
under the ‘DIR scheme, it was only 12
percentand we have  raised itto 1 per cent
on thrir deposits  that should be allocated
fur disbursement under the DIR  scheme
80 as to make crdit availalable to marginal
farmers, rural artisans, economically
backward classes, SC; & ST and so on and
so forth. ‘'I'bis is the position. So far
as that pitin is concerned, we are
taking all steps in that particuar direc-
tion, S0, | agree that the regional im-
balances would be there; and the regions
for that matter are so many that it is
not possible for me to do it. But there
is now an urgent need to remove the
regional  imbalances in between the
states a8 well a3 within the states, in
betwern the districts also so that the
country, as a whole, prospers; and we
arc able to build up a prosperous rural
India that way also.

Here, Mr. Somnath Chatterjee was
making a point that only 25.4 per cent
of central revenur was transferred to the
State Governments on the basis of the
6th Finance Commission’s Report, There
is only a2 marginal increase and that is
nearly 26 per cent a8 a result of the Fin-
ance Commission’s recommendations.
So far as transfer to the states out of the
central tax revenue is concerned it was,
no doubt, about 26 per cent, according
to the fith Finance Commision’ Report
Lut, as a result of the 7th Finance Com-
mission's recomm~ndatians, it would be
higher, For instance. in 197g-80, the
share would be 32 per cent and not 26

cenrty s was pleaded by Mr., Somuath
gj:nm. Now the total tax revenue of
the Qentre is estimated at about Rs,
11,487 croves approximately and the
share of the states would be aboul Rs.
3688 crorvs, that is, 32 per cent. In the
¢oming years alw, the share of the States
is explcted to be appreciably higher
than the previous figure. So, that is not
the correct figure that had been given by
Mr. S)maath Chaticsjse. He had also
made a point with regard to the addi-
tional cxcisc duty in licu of the sales tax
which was to have been 10.8 per cent of
the value of clearance, but so far it is
onlyol‘dwmderufﬁ.sdznmt. He had
referred to the NDC's decision of Decem-
ber 1970. There was a decision of the
National Development Council in De-
cember 1970, and what was their decision,
he had to this particular figure
in the¢ background of that decision. The
devision was that the ratio of basic duty
and the additional duty should be 271
- baslc excisc duty and thé addi.
tional éxcise duty which is in lieu of
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sales tax on those three commodities;
and the additional duty should be 10.
per cent of the value of clearance. Pre-
viously, the ratio was g.74:1, He was
pleading for 2:1. The NDC in December
1970 decided that if the excise duty is 2,
the additional excise duty should be 1.
The ratio should be maintained, because
the complaint of the States is that you
increase the rate of the basic excise dut
and never increase the rate of the
tional excise duty which goes to the states
exclusively 100 per cent. So, they suffer.
So, the NDC in December 1970 sugges-
ted that the ratio should be maintained
2:1. Previously, the ratio was 38.74:1
in 1971-72. And then in 1979-80, now this
ratio has come down to 2.28:1. So, ww

caded thei before the Finance
pl d their case n

culated notionally and they cannot accede
to the requests to compensate the notional
loss in revenue.

The ratiomale of this rccommendation
of the Commission is that for the purposes
of determining the needs of the states for
grant-in-aid under article 275, the com-
mimion amesse the forecasts of revcenue
receipts and expenditures of the states
furnished by the state governments them-
selves, On the receipt and expenditure
of the base year, the Commission applies
certain growth rates based on the past
trend and other available details. To the
extent the reccipts are t%lm in the bm;

the beiwren the recei 1.1
e 'tumsa\]:ouk:l be wider mw?r?ng to
be filled up by awistance from the Centre.
Since both Guijarat and Tamilnadu govern-
ments have gtrodmd prohibition mnl&
years . their ear receipts from
e:cue.g\oam o\:hould hzvcwhb;chn hﬁr less.
compared to cr states ave not
introduced prohibition fully. The eRect
of introduction of prohibition is thus



295 Union Duties of

[ Shri Satish Agarwal ]

already reflected in the (lommission’s
assessment of the needs and the resources
available with the states in regard to the
period covered by their award. Thereforr,
the question of making any special com-
pensation for the loss suffered does not
arise. Further, since these two states
have introduced prohibition several

ago, this consequent loss would nge
been taken into account by the earlier
Finance Commistions. The fact that these
states did not get any grant-in-aid under
the earlier commission’s award (in the
case of Tamilnadu it was gtﬁng rgnnt-in-
aid pader the award of the third, fourth
and fifth commission’s would not change
the position as this would only mean that
the state despite the loss in revenuc on
account of prohibition had resour ces
enough to meet their non-plan require-
ment.

SHRI K. T. KOSALRAM: Punjab
is the most industrialised state; Tamil-
nadu is not; yet Punjab gets 300 and
odd crores and Tamilnadu gets 280
crores.

SHR1 SATISH AGARWAL: The
total transfer is 419.53 crores to Punjab
and to Tamilnadu it is 1503.50 crores.
!s it less or more? Similarly, with regard
to Orisa, they are getting g84.45 crores.

I may be permitted to read out the
statement of transfers and debt relief to

the states as estimated by the 7th Finance .

Commission 1979-84; that gives the total
figure with regard to income tax, basic
excise duty other than ,  excite
duty (power), additional duties of excise
==statewisc distribution of cstate duty
is not indicated—-grant in liea of railway

fares tax, grant in aid under
article 275, revenue gap grant, upgrada-
tion grant, total trans(:

The total transfer, so far as Andhra
is concerned is Rs. 1522.38

erores; Asmm-—Rs. 518.65 crores, gihar
~2212.76 crores, Gujarat ¢63.88 crores,
.67 crores: Himachal Pra-

desh—g28.07 crores.

Crorea
Jammu & Kashmir 87700
Kamataka 1005 -01
Kerala 770°38
Madhya Pradesh 1597 ‘44
Maharashtra 171406
Manipue 19403
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Crores
Meghalaya 19416
Nagaland 240-58
Orissa 984 45
Panjab 41954
Rajasthan goz 81
Sikkim 3685
Tamilnadu 150359
Tripura 199 96
Uttar Pradesh 3314 62
West Hengal 1597 12
Total Transfers 20842 -96

rt from this there is a scheme for
debt relief also which is given 10 the States
by way of relief in repayment of Central
loan* The figure is Rs. 2155.80 crores

Total is Rs. 22989 76 crores.  You
add Rs. 64 crores by way of estate duty
which is given exclusively to them. State-
wite distribution has nor been given.
Then the grand total comes o Rs. 2gub2 76
crores.

So, the complaint is not valid, I res-
pectfully submit.

Shri Gotkhinde raiscd an issuem=why
there is no share of Sikkim in the case of
fabrics? Under the agreement it has been
decided that on these commodi ticre=
sugar, tobacco, and textiles i.e fabrics,
sales tax will not be levied and the parti-
cular criteria is whatever is collected
that will be distributed among the States.
But in Sikkim there is a Sales Tax on
fabrics. Sikkim is not getting any .share
so far as duty on fabrics is concerned.

PROF SHIBRAN LAL SAKSENA
(Maharajganj): What is the total loss on
account of prohibition in all the States?

SHRI SATISH AGARWAL: If m
memory does not fail me, it is approxi-
mately Rs, 500 crores—the revenue from
the excise that way.

About Orissa share of devolution less
than even that of Panjab although popu-
lation of Orisa is 49/ of the total, I have
already replied this point.

Shri Kosalram made a point with
regard to the sabolition of excise duty on
unmanufactured tobacco and, therefore,
Andhrs Pradesh is suffering & Jos, It
is not cthat. Whatever excisc in col-
lected in & State, it goes to the It
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comss 1o th* divisible pool and because
the excise duty on the unmanufactured
tobacco has been abolished, but more or
less <t has leen rather transferied on
the manufactured tohacco.a little more
also there is no revenu - loss. Il [ cocrcetly
rememiee it (s Rs. 121 crores appro-
ximately. It has has been  transferved
at the manufacturing stage. So, there is
no queston of any loss so far as Excise
Duty is concerned. Even 1f it 1s done,
su far a3 paiticular State is concerned,
that is not gring to suffer loss, because
th* winole duty collected comes to the
divisible pool and the Finance Commis-
sion th+y dlrowis ot of this. There is
un qustion why this has been don< in
A dora Pradesic 5o, Andhra Pradesh s
gotng 1o be  a  sufferer  that  way.
The Finance Comnission  recommen-
ded that there should be some  separate
cell to deal with the poinis that may
arise and to make available the data.

Some people represented  that  there
should be a permanent Finance CGom-
mission. The Finance CGommission

did not make any recommendation on
that score, but it recommended that
there should be som~  well-organised
cell in the Finance Ministry or Plann-
ing Commission so as to collect data,
information and carry on the secretarial
work all throughout the years, so that
whenever a Finance Commission is set
up, the whole data is readily made
available to the Finance Commission.
The Government has taken the decision
that such a erll will be set up in the
Finance Ministry, which may collect
all the relevant data from varisus State
Governments and kecp themi~lves upto-
date so far as that aspret is cuncerned,
80 as to make it readily available when-
cver a Finance Gohmmissiou is set up.

I think I have by and covered
all the points and I hope that when
hon. members go to their respective
States, they will try to impress upon the
State Governmants to mobilise more
additional resources arding which
the hoa. Deputy Prime Miniater has ad-
dressed letters to various State Go-
vetnments stating that there is need
for aidtioasl movilisation of resour-
ces to the tune of Rs 4050 crores. We
have to go a long way in th: develop-
ment of ﬁs country and the additional
resources are very much needel. Other-
wise, no plan can be successful and no
development project can be taken up.
We are always very h:lpful that way.
Whatever problems they hav~ got in
the States, they have to be sorted out
at the State levels, but we have got
& tefinite pattern. For examole, regar-
ding  the .problem of drinking water,
for the first time probably in 1977 we

etc. Bills

carmarked a sum of Rs 40 crores in our
budget for solving the problem of sup-
plying drinking water in rural arcas.
In 1978 we increaseed this amount to
Rs 60 crores and in 1979 we have in-
creased it to Rs, 8o crores. On this score,
which is  the basic requitement of
every human being, the Central Go-
vernment would not hesitate 10 give any
sum whatsocver required for sulving
this problem. Unfortunately today after
q0 years of expenditure on  development
in this country, 1,16,000 villagts are
short of diinking water supply. On this
particular  question, we have  assured
the  Siate Governments. There  are
various other measures also. We al-
ways come to the rescue of the State Go-
vernments when there is a natural cala-
mity even without waiting for certain
bureaucralic processes, Otherwise, the
Brahmanand Reddy Commission had
recommended that without the regloﬂ
of the high level committee on  how
much assistance is needed, you should
not give it. But the House is aware
of the fact that even without waiting
for that, the Central Government has
always generously extended financial
assistance to Andhra Pradesh, Tamil-
nadu, Haryana, West Bengal, cte. for
cyclone relief and meeting other na-
tural calamities. So we do not wait for
technicalitirs. Our relations with the
States are very cordial. There is no
question of any confrontation and I
beg of hon. members not to create a
psychology that there is some sort of
confrontation between the Centre and
the States.

PROF. P. G. MAVALANKAR :
When you give assistance to States for
meeting natural  calamities, it is out of
the respective State  plan allocations.
Therefore, although that amount .is
welcom= at that  time, the respective
state plars may get distortted.

SHRI SATISH AGARWAL : It is
true that this is by| way of advance plan
asmsistance. But an assurance was given
by the previous Finance Minister that
on this score, the  States’ developmental

lans will not suffer. It is for the
gtaue Governments to see that
faithfully, sincerely and is a time
manner implement all the development
projects. Otherwise, there is cost
escalation. There is the responsibility
of the State Governments, am sure
if the projects are completed within
the specified time and stipulated period,
the costs will not escalate.
Weshall be able to complete much more
projects within that amount.
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PROF. P. G. MAVALANKAR :
When the central assistance is given at
the time of certain calamity, that assistance
is given against plan allocation and to
that extent, the plan allocation of the
State gets disturbed. If you give an
asurance now that the disbursements
under the plan allocations will be made by
subsequent further  additional moneys,
that will solve the problem.

SHRI SATISH AGARWAL : In this
particular connection, an assurance was
given by the former Finance Ministe,
Mr. H. M. Patel, that this will be an
advance plan awistancr. But on that
account, the States developmental plans
will not be made to suffer. 1 cannot
improve, ncither I am competent 1w
improve on the already given assurance
by the former Finance Minister. You
will kindly appreciate that,

PROF. P. G. MAVALANKAR
What about the pres=nt Finance Minister ?

SHRI SATISH AGARWAL : The
«question has not come up before the
t Finance Minister. Butifit comes,
we will look into it. After all, it is a
national calamity and not confining to a
ticular State or a particular district.
ut the Central Government bhandar
is not annapurna. Therc arc limitations
to that. You know very wellhow much
e budger " propossis or - faancal
s or ci

= or tax proposals and with great
ty, with your cooperation, we are

able 1o get through.

With all these words, T am very thaokful
‘to the hon. Members once again for what-
ever conmstructive ons they havc
made with regard to the Finance Commis-
tion, allocation, sharing, State problems
and all that. We 1 consider them
wherever relevancy or validity is there in
those suggestions,

I think the hon, Membhers once again
and expect and request the House to
unanimously adopt these three Bills and
paws them today.

SHRI B. RACHAIAH : The Central
QGovernment charges 3 to 4 per cent inte-
rest on the loan which is given by the
World Bank without interest. And they
are retaining a5 per cent of the awistance
that is sanctioned to the State Govern-
ments. | want an answer far that.

SHRI SATISH AGARWAL : So far
as I remember if my memory does not
#ail under the World Bank Projects it is
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not that every State gets it directly. All
projects to be assisted by the World Bank
group, have to go through the Central
Government and they have to be a part
of the Plan. Out of the awmsistance that
the Centre use to give for these projects,
the whole money that we receive comes
to the Central Pool and then it is given
to the States. But you will appreciate
that there are many areas in this country
where there are no World Bank asisted
projects. So. thosw States will suffer. So,
the total moncy comes to the Gentral Pool
and out of that, assistance 15 given to those
States under the Plan. Previously, the per-
centage was 25 per cent only. During
1978-79. we have increawd it to 75 per
cent,  They will get 1t out of the Gential
Pool by wav of additional erntral assis-
tance,

SHRI B. RACHAIAH : What about
interest ?

SHRI SATISH AGARWAL : Thal
is all pooled. We are not making any pro-
l}:.‘oul of it; vou please be 1031 assured on
that.

SHR] ANNASAHEB GOTKHINDE : I
am thankful to the Minister that he has
replied to my onc point. But he has not
rcﬂicd mv other two points—the excise
rebate can be passed on to the cane-gro-
wers and when the divisible share has been
raised from 20 per cent to 40 per cent, how
the share of Maharashtra has come down ?

SHRI SATISH AGARWAL : That
way, the total tax revenue comes to the
divisible pool. Instead of 20 per cent be-
ing allotted to the States, now it will be

per cent. But how much will be al-
f:md to each State, there is a different
criteria for that. Firstly, you kindly un-
derstand that from 20 to 40 per cent  means
the total tax revenuc that will come to
the divisible pool and from the divisible
pool, how much will go to each State,
there is a criteria laid down for that by
the Finance Commision. For casmple,
population, mhn:mic backwardness, per
capita, etc. on that 2 cent wei
is ];:v:',n. On this b-it‘:ﬂuum- are Iot:tq-cd
to each State. Itisnot that you are giving
an excise revenue of Re. 200 crores, you
Will get Rs. 80 crores. That is actually
a4 misnomer.

SHRI ANNASAHEB GOTKHINDE :
Will the rebate on excise duty be passed
on to the cane growers,

SHRI SATISH AGARWAL : The
question does not arise. The excise'duty
is in lieu of sales tax. How can'we' thm
it on to the cawe grower?
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SHRI ANNASAHEB GOTKHINDE :
I am referring to the additional excise duty.
Is the Government prepared to accept
the suggestion, because the sugar indusiry
is pissing through a difficult time ?

SHIIR1 SATISH AGARWAL : [ am

ared (o aceept every suggestion of this
ouse ided you agrer to make

the duﬁmfm. 2,000 ¢10res, d

MR GHAIRMAN : We will now take
up item N s, 13, 14 and 15. Though they
were consid red together, for voting pur-
poses | will take them separately.  First
we w Il take up Union Duties of Excise
(Distribution) Bill

The question is :

*That the Bill to provide for the pay-
inent out of the Consolidated Fund of
India of sums equivalent to a part of
the net procerds of certain Union duties
of excise Lo the States to which the law
imposing the duty extends and for the
distribution of those sums among those
States in accordanes with the principles
recymm nded by the Finance Com-
mission 1n its report dated the 28th
diy of O:tober, 1978, be taken into
consideration.”

The motion was adopled.

MR, CHAIRMAN : We will now take
up clause-by-clause consideration. The
~question is :

*That clauses 2 to 6 stand part of
the Bill”

The motion was adopted.
Clause 2 to 6 were added to the Bill,

“Clause I, the Enacting Formula and the Title
were added to the Bill.

SHRI SATISH AGARWAL : I beg
.to move :

““That the Bill he passed”
MR CHAIRMAN : Thr question is :

“That the Bill be pased”

The mation was adopted.
MR. QHAIRMAN : We will now take
up [term No. 14 Estate Duty (Distribu-
«tion) Amendment Bill. The question s :
“That the Bill further to amend the
Estate Duty (Distribution) Act 1962,
be taken into consideration.”

The motion wes adopied.

etc. Bills

MR CHAIRMAN : We will now take
up clause by clause consideration.

The question is :

““That clauses 2 and 3 stand part of
the Bill.”

The motion was adopled.
Clauses 2 and 3 were added lo ths Bill.

Glause 1, the Enacting Formula and Tule
were added o the Bill

SHRI SATISH AGARWAL : I beg

to move @

**That the Bill be passed.”

MR CHAIRMAN : The question is
“That the Bill be passed.”
The motion was adopted.

MR CHAIRMAN ; We will now take
up item No. 15, Additional Duties of
Excise (Goads of Special Importance)
Amcndment  Bill.

The question is :

“The Bill further to amend the Ad-
ditional Duties of Excise (Goods of Spe-
cial Importance) Act, 1957, be taken
into consideration.’”

The motion was adopted.

MR CHAIRMAN : We will now take
up clause-by-clause consideration.

The question is :

““That clauses 2 and § stand part of
the Bill.”

The molion was adopled.
Clauss 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI SATISH AGARWAL' : Before
I move the final motion far pasing of the
Bill, I want to put bn my ap~
preciation of the excellent co-operation
that I have received from zll the members
in this House, I beg to move :

““That the Bill be pawed.”
MR OHAIRMAN : The question is :
“That the Bill be passed,”



